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declared an essential commodity like 
cement so that its distribution and price 
will be controlled and once its price is 
fixed, nobody will be allowed to sell it at 
a price higher than the fixed price? That 
leads to my second question. In 1978, you 
have said, the prices were Rs. 3,600. I 
find from your statement that import was 
not banned. Import was allowed even 
when the Janata Government was in 
power, I would like to know whether 
import was banned. If not, the other 
question is, the prices, as you have said, 
have come down from Rs. 3,600 to Rs. 
2,100 to Rs. 2,400 this * year. But the 
prices had gone down to Rs. 1,100 in 
November 1980. I would like to know 
what price the Department considers as a 
reasonable price at which soda ash should 
be made available to the consumers. It is 
no use saying that the prices have come 
down. What is the actual cost and what 
profitability should be there? Therefore, 
the time has come for fixing a price, say 
Rs. 500 or Rs. 600, or whatever price is 
considered reasonable. So I would like to 
know whether the price of Rs. 2100 at 
which it is selling, is a reasonable price 
for the consumers—this soda ash. 
Thirdly, what are the reasons for these 
accumulated stocks? The policy of the 
Government is to export or import. Are 
there any countries where soda ash is 
much costlier than in India? Have you 
considered any other market outside India 
which is costlier than in India so that soda 
ash can he exported? Lastly, why is this 
not done through the State Trading 
Corporation or any other public 
corporation? Why is it left to the 
industrialists? 

MR. DEPUTY CHAIRMAN; That 
was already replied to. It is under 
discussion. 

SHRI P. C. SETHI: I do not agree that 
the policy which was envisaged of free 
mechanism of    control   and 

distribution, has failed. As far as OG and 
imports are concerned, they were allowed 
from January 1979. Before that there 
were no imports. It would not be 
desirable to impose a price control order, 
a statutory control order. My experience 
with regard to diesel oil has shown that 
when we were using it as a controlled 
commodity, it was in scarcity and since 
we lifted the control, diesel is available in 
plenty. However, we are watching the 
situation. The question of statutory 
control does not arise at present. We are 
monitoring the dis-tribution as far as. the 
industry is concerned. Other requirements 
of the small consumers are also being 
monitored and we will take care to see 
that indrgenous production and imports... 

SHRI SHRIDHAR WASUDEO 
DHABE; What about the price of soda 
ash? Is it reasonable? You have said it 
has declined from Rs. 2100... 

SHRI P. C. SETHI; With regard to this 
I have said in reply to Dr. Bhai 
Mahavir's question that this of engaging 
the services of BICP, for going into the 
cost structure is receiving our attention 
and if the price structure is looked into 
by the BICP, we would certainly take 
necessary steps. 

MR. DEPUTY CHAIRMAN: Thank 
you. Now we take up Special Mentions. 
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